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AND

1, Garrison Engineer (Naval Base);
Gandhigram Post,
Visakhapatnam - 530 005.

2. Commander Works Enéincer(M.E.S.),
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Visakhapatnam ~ 530 004,
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Smt, Chukka Chinnammalu .o A_#licant.
|
|
|
|
|
‘ |

3. The A.G.BE.E,/M (W) Naval Base, |

Near Pipe lLine,

Visakhapatnam - 530 005. |

. - . o |

4, Mandal Revenue Officer, |

Visakh@patnam Mandal |

Near Fenaadu QOffice, |
Visakhapatnai. ' .« Respondents,

j
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-7 |-
Counsel for the Applicant .o Mﬁ.B.Gajendra Reddy
|
Counsel for the Respondents N e« Mr.N.V.Raghava Reddy
J and -

CORAM 3
HON'BLE SHRI R,RANGARAJAN ; MEMBER (ADMS.)
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JUDGENMENT, |
l

X Oral oxder as per Hon'ble Shri R.Rangarajan, Memba r (Admn, ) X
_ |
The applicant in this OA :is: the divorceed ;of.on€

i .
late Sri Ch,Sri Ramulu,It is stated that t?e deceased -

Smt.,
married ong/AoDalanarasamma and divorced hér on 11,7.82.

thereafter, he married the apolicant in th|° OA and divorced

her also by the decreczo P.NO.212/89 dated| 12.7.89 on the

L LT e mmem e I,

(P-13 of the QA), It is stated in the deckee that the



respondent in that O.P. namely the applicant herein was

called absent and hence set-exparte, The deceased there-
|

after married and it is stated that she also d?scrted hi_m
and married someother else, The deceased has an old mother

and it is stated that she is the person responsible in obstru-

cting the way for paying pension and pensionary benefits o
the applicant herein, |

|
2. This OA is filed praying for a diractiqn to the

respordents to pay the family pension and other benefits
due to her late husband Sri Ch,Sriramulu to hér as she is

entitled to receive the same as she is his sole legal heir,

3. The respondents submit that her marriaée with deceased

|
Tt —— 18 ey ke avoraThe Ancres datéd 12.7089 on

the file of the Principal Sub-ordinate Jwige, | Visakhapatnam
(page~-13). It is also submitted that the decéased has

nominated his mother as his legal heir in the;official 6ocumeﬁts.
Hence she cannot claim any pensionary benefits on account of

the death of her late ex~husband Sri Ch,Srirahulu, However,
[ 1

. T R L. S

reversed and she get the succession certificate her case

for the relief as prayed for will be considered in accordance

with the rules, .
|

4. There is force in the submission of tAe respondents,
l

Thhs s s ldmsedk o bhawodino hean Senarated bv her husband by a divorce

the bBtatus of wife of the deceased, But she;submits that

the divorce decree was done behind her back and it was an
ex~parte order and hence is not sustainable in the eye of law,
5. The above submission of the applicantiwas considered,

When @ divorce decree, even if it iS an ex-parte order issued

by a competent court is in force her remedy Fo get the family



L 3 * i

pension and other pensionary benefits of the deceased is

to get the ex-parte decree reversed by the COmﬁetent court
and a succession certificate obtained in her févoar there of,
If such proceedings are initiated and a favouréble order
obtained she can approach the respondent autho#ities with
those orders for payment oflthe family pensionland other
pensionary benefits, The respondents authorities thereafter
should initiste necessary action in accordancei with the law
for the payment of final settlement dues to th? legal heir

of the deceased,
|

6. The OA is disposed of in the above temF. .No costs,
/aZ2hdiins =

( R.RANGARAJAN )
Membbr (&dmn, )

Dated : 26th July, 1996 ‘
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERAB 20 BENGH

AT HY. ERAB D

Medi No,135,97 in CA,1398/04 Date of Order: 132,2.97
BETWEEN & :

Smt,Chekka Chinnammalu ..(&ppliéant.

AND

1, Garrison Engineer (Naval Base),
Gandhigram Post, Visakhapatnam,

2. Commander Works Enygineer (M,E.S)
Station Road, Bondaparti Post,
Visakhapatnam~530 004,

3, The A.G,BE.i./M{W) Naval Base,
Near Pipe Line, Visakhapatnam,

4, Mandal Revenue QOfficer,

Visakhasatnam Mandal,

Near Lenadu Office,

Visakhapatnam .+« Respondents.
Counsel for the Applicant e Mr.B.Gajendra Reddy
Counsel for the hespondents .« Mr.W.V.Raghava Reddy
CORAM:

HON'BLE SHRI K.RANGARAJAN : MEMBER (ADMN,)

HON'BLE SHRI B.o, JAI PARAMEs|MWAR : MEMBER (JUDL.)

— — e e e

Y Oral order as per Hon'ble &hd R,Rangarajan, Member (Admn,) X
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standing counsel for the respondents,
*

2. The QA was disposed of directing the applicant in the

CA to obtain the neCessary succession certificate in her
LEVOUTr DYy UN€e COMPETENT COULT 8LU TIEN dppLOduil THE Led aUIJeies

authorjities with those orders for payment of family pension
and other pensionary benefits., It was &also observed in the

judgement that the reSpondent% authorities thereafter should
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initiate the necessary action in gccordance with the law fter
ghe for the payment of final settlement dues to the legal heir

ol the deccased,

3. - Thereafter the respondents by their letter dt, 10,10,96
asked the applicant to inform the position in regard to getting
the succession cértificate and in case no reply is received for
that letter her case will be treated as closed and further
action as deemed fit will be taken in this case, It is stated
that no rebly has been received for the letter dt, 10,1@.96,
It appears that she replied that letter by her application dt.
31,1i2,96, The leamed counSel for the respondehts submits that
even in that letter no mention has been made in regard to the
obtaining of the euccession certificate. Another letter No.
15031/0A-1382/94/159/EL.NB, dt, 4.1.97 was addressed to the
applicant Which states that the position of obtaining the
documents is to be produced or to be submitted by 31.1.97

-
failing which her claim will be png\-r—fe-teé'. Against this letter
this MA is filed for a direction to grant time till the applicant

would be able to submit the necessary documents to th%reSpOndents.

4, It is the responsibility of the applicant to inform the
position of obtaining the Succession certificate from time to
time to keep her claim open, This will enable the authority to

M-

V1 ems beasan +hem in darkness in regard
to this case. Hence the applicant is directed to submit the

. succession
position for obtaining the/fertificate from the court every
month to the respondents, If she fails to do that the respon-

dents are at liberty to take such action as provided for in law,
5 MA is disposed of as above, HNoO costs,

)

( 84

( R ANGARATAN )
Member (Admn., )
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1} )M (77 "Dated: 13th February, 1997 &“’M :
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